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The grisvance of the applicant, who 15 working
as Chowkidar, 1is with regard to his posting as Fireman
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It‘is_the-case of the applicant is that he was
selected as Fireman Gradc—II by respondent 4, but as on
date of Tiling the appiication, he was not given the

posting and ths cass was pending since 19896, The
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